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(xii) That as per logbook data, average ash generation during
01.09.2024 t0 24.11.2024 was 1.32 MT/day.

(xiii) That the answering Respondent is disposing its fly ash
for landfilling in low lying land area at Barla Baseda
Road, Near DJ Hotel, Muzaffarnagar.

(xiv)That during the inspection conducted by UPPCB on
18.10.2024 and 26.11.2024, the answering Respondent
found complying w.r.t. effluent discharge norms as well
as stack monitoring reports also shows that the value of

particulate matter within the prescribed norms.

17. That from the afore-mentioned facts, it is clear that the
answering Respondent 1s a compliant unit and 1s operating its
unit with all the necessary permissions, licenses, Consent to
Operate and/or No Objection Certificates (NOCs). That the
answering Respondent is duly following all the directions
/guidelines issued time & again by the statutory authorities
and is following all the law which are necessary to operate

the industry.

PRAYERS:

In the facts and circumstances as stated above, 1t 1s therefore, most

respecttully prayed that this Hon’ble Tribunal may graciously be

pleased to:

(i) Dismiss the captioned Original Application being O.A.
No.797 of 2024 titled as “Gautam Vs. State of Uttar Pradesh
& Ors. " in as far as it is related with the answering Respondent
i.e. Respondent No.8, namely, Agarwal Duplex Board Mills
Ltd.;

®
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BEFORE THE NATIONAL GREEN TRIBUNAL'
PRINCIPAL BENCH. NEW DELHI

{Original Application No. 797 of 2024)

2 IN THE MATTER OF: \
et Gautam veene Applicant
Versus
State of Uttar Pradesh & Ors. +.... Respondents
AFFIDAVIT

I, Satish Kumar Shukla aged about 62 years S/o I'f;.;te Sh. Durga Prashad
Shukla working as V.P Plant with Agarwal Duplex Board Mills Limited
having its Unit at: 4" Km Stone, Bhopa Road, Muzaffarnagar (U.P.) - '(/
251001 (the Respondent No.8 herein) do hereby solemnly affirm siate as Pata )
under:- &1 i
. That | am working as V.P Plant with Agarwal Duplex Board Mills
Limited (the Respondent No.8 herein) and | am well conversant with
the lacts of the case, as such | am competent to swear this affidavit. Lo -\é
2. That the accompanying Reply/Response has been drafted by my
Counsel under my instruction and the content of the same have not
been repeated herein for the sake of brevity and the same may kindly ~
be read as part and parce! of the present Affidavit. Pj;"l
3. That I have read and understood the content of the accompanying

Reply/Response and present Affidavit and the same are true and

correct to my knowledge and nothing material has been“concealed

there from. l -{ .
ﬂb . 401; ;

S ET"UNENT
W
VERIFICATION:
Verified at on this day of 2025 that the contents of the above
r

al'f'dmn are true and correct to the best of my knowledge and belief. '\Jc:/..‘

1
part of it is false and nothing material has been concealed therefore.— @

Ly
SCJ{ Z] WL A&/‘ ‘z YEPONENT
) '_at ﬂ'ﬂlu EYETE ! FERRY [ TR
he deostent ..o S RS—
i zre identthal by r‘::. LT T
I have satishzd my 1,.'-.;.-.:_! th: \ﬂﬁd oY
¢ sponan: 32 ¥ d\t
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sgo ANNEXURE-R8// 1
gLy ‘
AGARWAL c

DUPLEX BOARD MILLS LIMITED

Office & Works = 4TH KM. STONE, BHOPA ROAD, MUZAFFARNAGAR-251001(U.R)
Ph. - 0131-2614623, 2614734, 2614200 e email : adbmi2008@rediffmail.com

CERTIFIED TRUE COPY OF THE BOARD RESOLUTION OF AGARWAL DUPLEX BOARD MILLS
LTD. PASSED IN THE BOARD MEETING (04/2024-25) HELD ON THURSDAY THE 13TH FEBRUARY,
2025 AT 02:00 PM AT THE REGISTERED OFFICE OF THE COMPANY AT 217, AGARWAL PRESTIGE

MALL, PLOT NO. 2, COMMUNITY CENTER, ALONG ROAD NO. 44, PITAMPURA, NEW DELHI -
110034,

The Chairman informed the Board of Directors of the Company regarding the pending Original Application being
0.A. No.797/2024 titled as “Gautam Vs. State of Uttar Pradesh & Ors. " pending before the Hon'ble National Green
Tribunal, Principal Bench, New Delhi. The Chairman further informed the Board of Directors of the Company
regarding the Order dated 17.12.2024 passed by the Hon'ble National Green Tribunal, Principal Bench, New Delhi

whereby the Company has been directed to file its Reply/Response in the aforesaid Original Application being O.A.
No.797/2024.

The matter was discussed and following resolution was passed:

RESOLVED THAT in compliance to the Order dated 17.12.2024 passed by the Hon’ble National Green Tribunal,
New Delhi passed in the said O.A. No.797/2024, a Reply /Response by & on behalf of the Company shall be filed
before the Hon'ble National Green Tribunal, New Delhi in the said Original Application being 0.A. No0.797/2024
titled as “Gautam Vs. Stee of Uttar Pradesh & Ors.”

RESOLVED FURTHER THAT Sh. Satish Kumar Shukla aged about 62 years S/o Late Sh. Durga Prashad
Shukla R/o H. No. — 2. Phase-4 , A 2 Z Colony, Muzaffarnagar (U.P.) — 251001 working as V.P Plant with the
Company be and is hereby authorized to act, appear and to sign all pleading(s), application(s), to sign Vakalatnama
and/or other necessary document(s) and to do all acts, deeds and things before the Hon’ble National Green Tribunal,
Principal Bench, New Delhi as may be considered necessary in relation thereto and incidental to the said Original
Application being O.A, No.797/2024 titled as "Gauwram Vs. State of Uttar Pradesh & Ors.”

RESOLVED FURTHER THAT Mr. Neeraj Goel (DIN: 00017498), Managing Director and/or Mr. Abhishek
Agarwal (DIN: 02140480), Whole Time Director & Chief Financial officer of the company, be and is hereby
authorized to fumnish to the concerned persons /authorities as may be required and they be requested to act thereon.

CERTIFIED TRUE COPY

For Agarwal Duplex Board Mills Limited ' =

yiche 0
Abhishek Agarwal
Whole Time Director
DIN: 02140480
Add: 217, Agarwal Prestige Mall,

Plot no. 2, Community Center, along
Road no. 44, Pitampura, New Delhi — 110034

Regd. Office : 217-Agarwal Prestige Mall, Plot No. 2, Community Centre, Along Road No. 44, PFITAMPURA, DELHI-110034
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This ceruficate is electronically generaled and does not require digital signature
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This certificate is electronically generated and does not require digital signature
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M Gmall Kaushal Sharma <kaushal90.legal@gmail.com>

pdf copy of agarwal duplex board pvt. Itd respondent no.8

1 message

Kaushal Sharma <kaushal90.legal@gmail.com> Thu, Feb 20, 2025 at 3:13 PM
To: rocz.lko-mef@pnic.in, dmmuz@nic.in, ms@uppcb.in, mscb.cpcb@nic.in

Sir,

kindly find attached here in pdfcopy of Replyfiled by respondent no.8 agarwal duplex board pvt. Itd in O.A
NO.797/2024 Titled as gautam v/s state of up. ors.

thanks

kaushal sharma

c/o Anubhav Anand Aron Advocate

ﬂ Agarwal Duplex-797 -.pdf
20281K
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